| TEM NO. 4 COURT NO. 12 SECTI ON | VA

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A-No.1 In Petition(s) for Speci al Leave to Appeal
No(s).5006/ 2014
(From the judgenent and order dated 21/01/2014 in WP No. 2873/ 2014
of The H GH COURT OF KARNATAKA AT BANGALORE)
VI JAYKUVAR NEELAPPA TORGAL Petitioner(s)
VERSUS
UNION OF | NDI A & ORS. Respondent ( s)
(For directions and with prayer for interim relief and
report)
Dat e: 05/05/2014 This |.A was called on for hearing today.
CORAM :
HON BLE MR. JUSTI CE JAGDI SH SI NGH KHEHAR
HON BLE MR JUSTI CE R K. AGRAWAL
For Petitioner(s) M. S.N Bhat, Adv.
M .M S. Bhagawat , Adv.

For Respondent (s) M. V.N Raghupat hy, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

Learned counsel for the applicant, after having argued
for some time, on second t hought , submitted t hat he
permtted to withdraw I. A No.1 of 2014.

I.A No.1 of 2014 is accordingly disnissed as w thdrawn.
(Satish K Yadav) (Phool an Wati Arora)

Court Master Assi stant Regi strar

(Gvil)
office
may be



